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This matter has been fixed teday fer
hearing and final dispesal.when the matter was
called shri M.pas,asked for adjournment en behal £
of learned counsel for the applicant.As prayer for
adjournment is only entertained at the mention
time and and adjeurnment is never granted when
the matter is called for hearing, prayer fer
adjeurnment in this case,is disalleved. We have,
therefore, heard shri B.Dash,leamed additional
standing Counsel apgearing for peparctmental
respondents. Petitioner is also net present in
pesean and therefore,we have .not been able to

hear him or his counsel.

2 In this Original Application,the
applicant has prayed for quashing the selection
and appeintment ef Respondent NOo.4 to thepost

of EpDBPM, Bamur SO and for a direction te the
Departmental Authorities to appoimthim to the
post,Departmental Respeddents have filed counter
epposing the prayer of applicant, private Respondent
NO. 4 was issued with netice be he did not appear
nor filed counter,

3, rer the purpese of considering this
Original Application,it is not neCessary to ge inte
toe® many facts of this case. Agnitted position is
that a vacancy arese in the post of EDSPM,Hamura
S0 due teo superannuation of the existing incumoent
and the employhent exchange net having responded
xmx®pex public notice was issugl inviting applications
for the post.Altogether eight persons including
applicant and respondent No. 4 applied and were

considered, raspondent No. 4 was selected,Applicant
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has challenged the selection and appointment &£
resiondent No,4 on the ground that respondent
NO, 4 does ndt pelong to the vitlage of£ 3damizra

and he has taken up resident at Bamura only te
apply for the post., This argument is without

any merit because for the purpose of selection
and appointment toO the post of EDAgents residency
the particular village is not necCessaly. All that
is required is that the selected candidate should
be prepared to take up residéx::e in the post villa
and to provide rent free sccommedation fer holding
the post office. This has alsoO oeed mentioned at

annexu re-l inviting applic ations for the pOST.
selection,®f respondent No. has taken up

rent free sccommodation,In viev of this, the
apove contention is held to be without any merit

and is rejectede

4, The second contention ©f the
applicant je that respondent No.4 has Deen
selected because he has some relatives in the

higher post of the pepartment, This submissicn

indicated as to who are those highly placed
relatives ©of respondent No. & and how they have
unfairly influenced the selection,On the contrary
frem the checklist jt 4is noted that applicant
has got 44.28% ma rks in HSC examination whereas
the selected candidate respondent NO. 4 hasgot
68.,13% O£ marks Departmental instructicns make

it clear that amongst the eligible candidates

person having highest percentage of marks in
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Departmen tal raespondentse have pointed ou + that after

residence in the post village and has alse provided

can not be considered because the applicant has not
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HSC examinatien must be taken to be most meritoricus
In this case the moOst meritoricus candidate has
been selected amd appointed.In view ©f the above, -
we do not find any illegality in the action eof the
Departmental Authorities.. The applicant is
therefore, not entitled to any of the reliéfs claimed
by him in this 0,A, the O,A, is accordingly

rejected.No CosSts, LR
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